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Py wthing in this seetion shall render any person liable
%0 be 3 3 t of any act done or omission
encement  of the said
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0, Teasurers, SUIveyors, ﬁ‘%rehm}\ emen and
* any part thereof.”

mw}mt ares.

other person

Amendm 14. In section 26 of the prin '4 W Baorashira Ach, In sub-section {(2)—
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of section 4 shall cont r the est: hment of & markst ;™
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